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Acts of the Gujarat Legislature and Ordinances promulgated aad
Regulations made by the Gonmor.

Tpe followingAct. of the Oujarat LegislaJture,~havjngbeen assented to by the /

-Governor on the 17th September, 19?1 is herebypubHshed for general information.

R. H. OORI,
, Secretary to the ~overnment of Qujarat, ,/

. Legal Departmeht.
/ GUJAAAT ACT NO. 15 OF. 1991
, ,

(First published, after having received the assent of the Governor in the
'"Gujarat 'Government Qazette" on the 18th September, 1991).

AN ACT

further to amend the. Gujarat state Guarantees Act, 1963.

It is h;ereby enacted in the Forty-second Year of 'the Republic of India
al follows';-

"

~. This Act may be called the Gujarat State Guarantees (Amendment)
Aet, 1991. .

Short tit Ie.

2. In the Gujarat State Guarantees Act, 1963, in Rection 2, in sub. Amen~..t ~
section (1), for the letters and figures "Rs. 45,00,00,00,000", the letters and off ' G

8~tiOI1 I!. . "R 000" h II b b
.

d Oll).

figures ,s. 60,00,00,00, .8. a (h/,U 8t1tute . xxn of
1963.

~ 17-1
IV-E:rlra-17A

Government Central Press, Oandhinagar.



Amendment
«)f'Schedule
kJ OU]. I of

'1900.

18-2 GUJ. GOVT. GAZ., EX., 18-9-1991 [PART IV

, 2. In the Gujarat Legislative Assembly Members (Remova.lof Disqualifica.-
tions) Act, 1960, in the~Schedule,-

(1) in entry
be s!J.bstituted;

14, for the word "member", the word "Director" sha.ll
"

(Z) after entry 25, the fo11owing entries shall be added, naJIlely :-

"26. The office of Ohairman of the Gujarat State Road Transport
Corporation established under the Road Transport Corporations Act,
1950. /.

, ,/'

27, The office of Chairman, or Director of'the Gujarat pa.iryDevelop-
ment Oorporation Limited. '

2$. The office of Chairman or Director of
Handloom Development Oorpor~tion Limited.

the Guja-rat Sta.te

29. The office of Chairman or Director of the Gujara.t State Export
Corporation Limited. E '

30. The office of Chairman or Director of the Gujarat State Ware-
housing Corporation established~ under the Warehousing Corporations
Act. 1962.", ' .

--- ~ 3. (1) The Gujarat Legisla.tive Assembly, ,Members (Removal ~of
Be~l and. Disqualifications) (Amendment) Ordinance; 1991 is hereby repealed.~'8a;V1ngs. ' '

(2) N~twithstanding such repeal, anything done or any action taken
under the principal Act as amended by the said Ordinance shall be deemed
to have been done or taken under the princip!I!.l Act as amended by
,this Act.

..

-----

Government central Press, Gandlrinagar.
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